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lTHE HARYANA CORNEAL GRAFI‘]NG ACT, 1974
et (HARYANA Acr No 25 OF 1974)

(Received the assent of the Govérnor of Haryana on the
2nd August, 1 974, and first published for general
mformat'zon in the Haryana Govenment Gazette
N Extmordmary), Legrstatwe Supplement
' Part 1 of Sth August 1974).

T 2 3 ) '4I

Year:|. No. | S}tont title ", e L Whetherrepealed or otherwise
L affected by legislation.
1974 25 | The Haryana Corneal _ Amended by Haryana Act 19
- e Graftlng Act, 19?4 " of 19892 e
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to make provrsmn Wlth respect to the use of eyes ol' deceased
' persons for therapentic purposes, .

Be it enacted by the Legislature of the State of Haryana in the
Twenty—ﬁfth Year of the Republlc of India as’ follows —

1 ( I ¥y ThIS Act rnay be called thc Haryana Comeal Grafting Act, Short title and
1974, o o extent.

( 2 ) It extends to the whoIe of Lhe State of Haryana. _
2 In thls Act upless the context otherwlse requires,— -I ~v+. .-, .Definitions.. -

(a) “approved institution™ means a hospital or a medicalor °
-:»teahing institution for therdpeutic pur'pose approvédby -
e o, the State Government for the purposes of this Act ;

r ' (b) "near relatlve means any ‘of the followmg relauves of
ha "the deceased namely, a w1fe husband, pa:ent son,
daughter, brother and sister, and includes any other '
. person who is related to the deceasedT: ’
1 For Statement of Objeets a.nd Reasons see Hwyana Government. Gazene._ .
(Extraordmary) datedthe23t.hJune 19_’;'4 page88l.. ... . _. ...
2 For Statement of Objects and Reasons, see Haryana Goverhment Gazette
(Extraordinary), dated the 9th September, 1998, page 1376. .
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(1) by lineal or collateral consangmmty wnthm threc

degrees in'lineal- relationship and six degrees in

. collateral relationship ; or

(i) b marnage either wuh the deceased or with any
o relative Spec1ﬁcally mentionéd in'this clause or with
any other rel anve w1 ithin the ‘aforésaid degrees.

Explanation. —The expressxons llneal and-collateral -
_consanguinity" shall have the meanings assi igned te them
J:cspectwely in sections 25 and 26 of the’ Inchan
- Succession-Act, 1925 ;.

“(fc) "reg15lered medlcal pracntloner (ophlhalmlc)“ mcans a

~-medical- prac'atloner ‘who possesses-a‘recogrised—
medical qualification, included in the First and Third
Schedules to the Indian Medical Council Act, 1956,
and possesses a post- graduate quahflcanon in
ophthalmo]ogy ora cemﬁcate showmg that he ‘Has
receivéd frainingimn “enucleation procedure in the
Ay~ ae ot Ophthalmic department: of a-hospital or:a teaching

-institution for therapeutic purposes.approved by.the State

: Govemment in this behalf -and who is enrolled on a

" $tate Medical Reglster as deﬁned in clause (k) of secuon )

2 of the sald Act ]

R T SR TV

3. (1) Il’any person elther in wntmg at any time or orally in the
‘ presence of two or more witnesses 2[at itast one 6f whom is a near relative
of such person.}.duting his last illness, has expressed.a request that his
eyes be used for therapeutic purposes after:his death; the persons lawfully
in possessiori of .his body afterhis-death, may,unless he has reason to
[a reglstered medical prachtloner (ophthahmc) for] lhe removal of the
eyes from lhe body for use for those purposes

(2) Without prejudice to the provisions of sub-section (1), the
person lawfully in possession of the body. of a.deceased-person may -
authiorise the removal of the eyes from the body for lhe purposes aforeéald

1. Substituled by Haryana Act 19 of.19,89._ PR T
2. Inserted by ibid. ~~~ ° .- ¢ RO SR ‘
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uniless’that person has reason to believe-— »* - .} .+
(a) that the deceased had expressed afiobjection to his eyes

being sodealt with after lus death and had not withdrawn

such objecnon or ot

(b) that a near rclaUve of the cfcccased objects 1o the

......

‘deceased's eyes bemg 50 déalt With.™

+ . .(3) An authority given under the provisions of this section in
respect of any. deceased persons s sha]I be sufﬁcrcnt warrant for the, removal
of the eyes from the body, and thelr use. for lhe purpose aforcsmdl bt no

LSO TRATT

such removal shall be effec;cd except by a regl slcrcd mcdlcal practi 110 €1

* opthalmic] working in an approved msumtlon who had sausﬁ’ad hlmself _'

by a personal examination of the body that life is extincl.

4. The authority for the removal of the eyes shall not be given
under section 3 if the person empowered to give.such authority has reason

to belive that an inquest may be required to be held on the ;body, 1n

accordance with the provisions of any law for the time being in force in
thatbcha]f e

" 5. NS aulhonty f6i'tHe removal'of & éyés shall bé-given under section
3 in respect of the body of a deceased person’ by a Pérson entrusted by
another person with the body of a deceased person for the purpose only
of its 1ntermcnt or crcmallon rpe g} el

RVt ; _"_‘-l, T __'| Lo
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1[6 (1 ) TIni ¢dsé of: adcad Body lying'in an approved institution or
pn son and fiot claiméd by-aniy-of the nearielatives of the deceased person,
thie persoriin c‘harge for the titie’being, of the management or in control
of the approved institition or prison or by-an-employee of such approved
mstrtunon Or perso; duthofisedn this behalf by the person in charge of
the | management or control thereof'inay give authority for removal of the
eyes ftom the dead body in thefonn prescrbed

|{;|

(2) The authonty unider subéaction ((1)'shall hot be given except
after the expiry of — |

R L T N o0

o g ) hadf-an-hbur from the time:of death of theiconcemed
person in cagés wheré no facility for:cold storageof the
1. Substituted by Haryana Act 19 of 1989,

2. Inserted by ibid.
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dead body is available in the approved ,mﬁtltuuon or
' "';{!' h"r pl‘lSOI'I Ol' R '_‘,.i;r -

'u‘."', . H
I

( i ) two hours from thejtnne of death of the concemed person
;in cases where facrhty for cold storage of the dead body
is avarlablem thejapproved lnsntuuon ot prison.

. __"_O" (3 No aulhonty under sub seenon (1 ) ‘$hall be given if the

person empowered to give such authonty has” reason to believe that dny

near relaUve of the deceased 18 likely to clairn the dead  body even though
such nearrelanve has bt come forward 16 clair the body of the deceased
within the tife’ specrf é:d m clause if 1) of c]ause ( ii) of su'o secnon ( 2) as‘
the £ase may be. : Co '

. o . i I S IR I

-'}\

Authority for B “OAL" ' Where the - body of a person has been sent for. postmortem

temoval of examniahon— Par ot e Al g g e e
eyes from VT et ewd e i ey, At
bodies sent for i e et e S
post-mortem. (1) for medico-legal purposes by reason of the death of:such:

% . av G .o . o PEISOR having been caused by accident or any other

LT L LT unnamral CAUSE oL . ;v o
| ur .-,( ‘Ii!.;l r"‘_:-i:"'-'r BIERE 'r?;.'2.ll--l br"d‘ A 1 o
A (b) for pathlogical purposes, t.he person competent under

this Act to give authority for the removal of the eyes
e, from such dead body may, if he has reason to believe
DI that the eyes will not be required for the purpose for
’ which such body has been sent for the post-mortem
it e h by rexammat.ton, aothorsg:the removal for therapeutic
' w.e, L purposesiofthe eyes of such deceased person; provided
Py et r,that he is;'satisfied that the ‘deceased, person had not
IR \expressed..be_fore his death, any. objection o his eyes

. -being.used: for thereapeutic.purposes after higdeath or,

.. where he'had granted-an authority, for the use. his eyes

for therapeutic purpeses after his death, such authonty :

had nott been revoked by him bef ore hrs death.

Preservation of 6B, Afterthe removal of the eyes from the dead body, the registéred
eyes removed  medical practitioner(ophthalmic) shall take such steps for the preservation
from dead of the eyes so removed as may be prescribed.]. ... ..

bodies. e T T T I T DT T T A —
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7. (1) Nothing in the foregoing provisions of this Act shall be
construed as rendering unlawful any dealing with the body, or any part
thereof, of a deceased person which would have been lawful if this Act
had not been passed.

(2} Neither the grant of any authority for the removal of eyes
from the dead body in accordance with the provisions of this Act nor the
removal of eyes from the dead body in pursuance of such authority shall
be deemed to be an offence punishable under section 297 of the Indian
Penal Code, 1860.]

7A. No suit, prosecution or other legal proceedings shall lie against
any person for anything which is in good faith done or intended 10 be
done, under this Act.]

8. The Punjab Comeal Gralting Act, 1963 (Punjab Act 13 of 1963),
in its application to the State of Haryana, is hereby repeaied.

2[9. (1} The State Government may, by notification, make rules for
carrying out the purposes of this Act.

(2} In particular, without prejudice to the generality of the
foregoing power, such rules may provide for all or any of the following
matters, namely :—

{a) the form of authority under section 6 ;

(b) manner of preservation of removed eyes, under
section 6-B ;

(c) any other matter which is required to be or may be
prescribed.

(3} Every rule made under this Act shall be laid, as soon as
may be, after it is made, before the House of State Legislative Assembly
while it is in session, for a total period of thirty days which may he
comprised in one session or in two Or more successive sessions, and if,
before the expiry of the session immediately following the session or the
successive session aforesaid, the House agrees in making any modification
in the rule or that the rule should not be made, the rule shall thereafter
have effect only in such modified form or be of no effect, as the case may
be, so however, that any such modification or amendment shall be without
prejudice to the validity of anything previously done under that rule. }

1. Substituted by Haryana Act 19 of 1988.
2. Added by ibid.
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